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Notes of The
Registry

Order of The Tribunal

None appears for the applicant on call. In
this case learned counsel was directed to
obtain instructions about the present status
of the case. Since no one is present on
behalf of the applicant, it is presumed that
the applicant is no longer interested in
pursuing this matter. In view of this, the
T.A. is dismissed in default and non-
prosecution on the part of the applicant.
Mr.A.K.Nath, learned counsel for the
respondent NALCO is present and heard.
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